
 

To,
The Registrar(General),
National Green Tribunal
Principal bench
New Delhi

Ret no: 744 /G g M- 545; Solu ta Sigh, / Date: 30-923.
Subject :Report in compliance of order dated 11.07.2023 passed by NGT on OA No

595/2022 titled by Sarita Singh Versus State of U.P. & Ors.

Sir,
In the above noted case Hon'ble Tribunal was pleased to pass the following direction

dt.11.07.2023-

" §. After hearing the representative of the Collector, DFO and the learned Counselfor
the parties, we are ofthe view that District Authorities have to exercise on the following
points:-

i. Identification and demarcation ofthe lake area
ii. Removal ofencroachment in accordance with law
iii. Protection ofthe land

6. Further action taken report be taken by the joint Committee consisting:
i, Collector, Meerut
li. DFO, Meerut
iii. One representative ofWetlandAuthority, Hastinapur
ty. One representative ofState PCB

7. State PCB will be the nodal agencyfor coordination and compliance.

Committee was constituted in compliance of the order as follows-
1. District Magistrate, Meerut.
2. Divisional Forest Officer/Member Secretary, District Wetland Authority, Meerut.
3. Regional Officer, UPPCB, Meerut.

Meeting of the constituted committee was convened on dt.02.09.2023 and minutes were
issued for compliance of the aforesaid order. Minutes ofmeeting is annexed as Annexure- A.

The committee agreed upon the report dt.29.09.2023 produced by Sub-divisional

Magistrate, Mawana, Meerut which is annexed as Annexure- B.
The report is attached herewith for kind perusal.

With regards,

Enclosure: as above Your's faithfully,

Regional Officer,
(Bhuvan Yadav)

UPPCB, Meerut
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Tle No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 595/2022.

Sarita Singh Applicant

Versus
State ofU.P, & Ors. Respondent(s)

Date of hearing: 11.07.2023

CORAM: . HON'BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIALMEMBER
HOWPpBLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: . Mr. Ravindra Kumar, Senior Advocate (Amicua Curiae)

Respondent: Mr, Chetan Jacon & Mr. Bhanwar Pal Singh Jadon, Advocates with Mr.
Rajesh Kumar, DFO Meerut
Mr. Hamid Hussain, Deputy Collector, Meerut

ORDER

1, The grievance of the applicant is illegal encroachment on the land

of lake of wildlife sanctuary situated in the area of Nangla Gosai,

Parikshitgadh, Tehail Mawana, District Meerut.

2. Record reveals that in, BHULEKH of 1424-1429 Faslt-Part

Sankhya 00448, the total plot area 71.4880 hectares have been recorded

as Take (Waterbody). The report submitted by the Revenue Authority

reveals certain encroachments by way of cultivation or construction of

residential area.

3. 'The details are as under:-

1
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4. On behalf of Collector, Meerut, some records have been filed withthe name, address and area being encroached by the persons concerned.DFO attended the proceedings personally and submitted that the areahas been notified Hastinapur Wildlife Sanctuary on 06.02.2023. Thereare encroachments which has been noted by the District Authorities andinspite of noticing the encroachment on the public land and the lake, noaction has been taken by the authorities to-remove the encroachment.There 15 no identification and demarcation of the land and area has beendirectly or indirectly permitted by the authorities to be encroached byillegal means and illegal manner. District Authorities are directed toidentify and demarcate the land and remove the encroachments within atime frame, The matter of rehabilitation is a policy matter which shall betaken by the District Authorities according to their policy or the policy of

2
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the State or they have to frame a policy for rehabilitation in accordance
with the policy of the State.

a After hearing the representative of the Collector, DFO and the
learned Counsel for the parties, we are of the view that District
Authorities have to exercise on the following points:-

Identification and demarcation of the lake area
Removal of encroachment in accordance with law
Protection of the land

6. Further action taken report be taken by the joint Committee
consisting:

Collector, Meerut

iL. DFO, Meerut

One representative ofWetland Authority, Hastinapur
iv. . One representative of State PCB

7. State PCB will be. the nodal agency for coordination and
compliance.

8. Action taken report be submitted within three montha by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

9. List for further consideration on 03.10.2023.

Sheo Kumar Singh, CP

Aran Kumar Tyagi, JM

Dr. A. Senthil Vel, EMJuly 11, 2023
Original Application No. 595/2022SN
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